
1

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

SOUTHERN ZONE AT CHENNAI

APPEAL ITO.5A OD 2C2L

Prince

S/o. Durairaj Jesubatham

3/ 26, West Street

Marakattuvilai, Karaichuthu Navaladi

Ti saiyanvilai Taluk, Tirunelveli District ...Appellant

L

Versus

Member Secretary

State I-evel Environment Impact Assessment Authority- Tamil Nadu
3.d Floor, Panagal Maaligai

No. 1 Jeenis Road, Saidapet

Chennai-6ooO15 Email: msseiaa6,,ahoo.com

The District Environmental Engineer
Tamil Nadu Pollution Control Board
Tirunelveli District Email: deetnv@smail.com

Thiru.S.Rajendran

No. I 3-85/43, pathitta Viuai
Chitharal Post

Kaniyakumari -6291S1

Email: kkmbluemetalOemail.com ...Respondents

I, Mrs.P.Rajeswari I.F.S., Wife of Mr.Singaiah aged about 58 years having
olfice at, Ground Floor, panagal Maaligai, Nol,Jeenis Road, Saidapet, Chennai-
6O00 15, do here by solemnly allirm and sincerely state as follows;

1. I humbly submit that I am working as the Director, Department of
Environment, Govemment of Tamil Nadu and as such I am well acquainted
with the facts and circumstances of the case. I deny the averments stated in
the application except those that are specifically admit eunder and

2.
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the applicant is put to strict proof of the same.



2. I humbly submit that the locus of the Appellant in flling this Appeal is a
questionable one as he has not stated anlthing how he is aggrieved by the

mining operation of the 3'd Respondent and there seems to be more thari

what is stated in the appeal.

3. I respectfully submit that as per the G.O.(MS)No:26O Environment and

Forests (EC.3) dated: 15.12.2012 the Directorate of Environment is

nominated to the function as the secretariat for the State Level Environment

Impact Assessment Autlority and State l€vel Expert Appraisal Committee

from the date of issue of the order.

4. I respectfully submit that as per the Minisfy of Environment, Forests and

Climate Change, New Delhi Notification S.O.No.5651 (E), dated: 05'11 2018,

the tenure of State kvel Expert Appraisal Committe e and State L'evel

Environment ImPact Assessment Autiority - Tamil Nadu expired on

O4.ll.2o2l on completion of three years.

5. I respectfully submit that the Environment Impact Assessment (ElA)

Notification, 2006 as amended dated 14 O9 2006, mardates prior

Environmentalclearance(hereinafterreferredtoasEc)fornewprojectsor

activities including expansion, or modernization of existing projects listed in

its Schedule. The Category 'A' projects shall obtain EC from the Ministry of

Environment, Forest and Climate Change, New Dethi and Category 'B'

projects from the concerned State l€vel Environment Impact Assessment

Authority (SEIAA)/Union Territory Environment Impact Assessment

Authority (UTEIAA).This respondent is concerned only with category'B"

projects. For the proposed mining projects, the ProPonent shall submit an

application seeking Environmental clearance for tlle proposed quarry along

with Form- 1, precise area communication from the District Collector'

Mining plan approved by the Department of Geolosr and Mining'

prefeasibility report and otler essential documents The proposal will be

ptaced before the State ExPert Appraisal Committee (SEAC) for screening'

scoping and appraisal. Based on the recommendations of SEAC' the

proposal is placed before the State Environment Impact Assessment

Authority (SEIAA) for the consideration of issue of Environmental Clearance'

After detailed discussion and based on the documents fumished'

Environmental Clearance is issued by SEIAA'

u.c)p
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6.

7.

I respectfully submit that the project proponent Thiru.S.R.Rajendiran has
applied and obtained Environmental Clearance from SEIAA- TN vide
LT.No.SEIAA-TN/F.No.628lECl1 lall2oa/2oL2 dared 10.04.2013 for
quarrying of Rough Stone over an mine lease area of 4.9g.0 Ha at
Kasthurirangapuram Vitlage, Radhapuram Taluk, Tirunelveli District for
Rough Stone - 696274 cu. m and 82808 cu. m of Top Soil to a depth of 22m
with maximum period of 5 years. lAancxure - 1l

I respectfully submit that the project proponent Thiru.S.Rajendirar has
submitted the application online on 2S.OZ.2,lg seeking Terms of Reference
for Rough Stone, Gravel and Jelly quar4/ over an extent of 4.98.56 Ha at
S.F.No. 191/1(p) & f94ltB (p) of Kasthurirengapuram part_Il Village,
Radhapuram Taluk, Tirunelveli District.

I respectfuUy submit that the above said proposal seeking Terms of
Reference was placed in the l35e State L€vel Expert Appraisal Committee
(SEAC) Meeting held on 06.09.2019. Based on the presentation made by the
proponent and the documents fumished, the SEAC decided to recommend
the proposal for the grant of Terms of Reference (ToR) to SEIAA with public
Hearing, subject to the following specific conditions in addition to the
normal conditions as part of ToR:

a) A detailed study of the lithologr of the miniag lease area shall be
furnished.

Details of village map, "A" register and FMB sketch shall be fumished.
The proposal for green belt activities shall be fumished.
The Socio economic studies should be caried out within lokm buffer
zone from the mines.

Detailed mining closure plar for the proposed project approved by the
Geologr of Mining department shall be shal be submitted along with
EIA report.

The spot level and contour level of the proposed quarrjr site shall be
studied and the same shall be furnished to along q.ith EIA.
A detailed report on the safety and health aspects of tlte workers and
for the surrounding habitants during operation of mining for driuing
and blasting shall be submitted.

h) Thc proponent conducts Hydrolory study report from
University, IIT, etc. and furnished the report along wi

8.
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i) The proposal for CER shall be fumished with time frame as per Office

Memorandum of MoEF & CC dated 01.05.2018.

j) Obtain a letter /certificate from the Assistant Director of Geologr and

Mining standing that there is no other Minerals/resources like sand

in the quarrying area within t}re approved depth of mining and below

depth of mining and the same shall be fumished in ttre EIA report.

k) Ground water quality monitoring should be conducted for one month

and the report shall fumish in the EIA report.

l) EIA report should strictly follow the Environmental Impact

Assessment Guidance Manual for Mining of Minerals published

February 2010.

m) Detail plan on rehabilitation and reclamation carried out for the

stsbilization and restoration of the mined areas'

n) Quarrying operation was already been caried out in tJre portion of the

mining lease area, Hence, the proponent is requested to obtain the

fotlowing details from the AD, mines, Tirunelveli that

a) What was the period of the operation and stopPage of the earlier

mines?

b) Quantity of minerals mined out'

c) Depth of mining

d) Name of the person already mined in that leases area'

o) The EIA study report shall include the surrounding mining activity' if

any.

p) Modelling study for Air, Water and noise shall be carried out and

incremental increase in t-l.e above study shall be substantiated with

mitigation measures'

q) A study on the geological resources available shall be carried out and

reported.

r) A specifrc study

reported.

on agriculture & livelihood shall be carried out and

s) lmpact on ponds, rivers and otlter water bodies to be elaborated'

t) lmpact of soil erosion, soil physicat chemical and biological property

changes may be assumed.

u) The recommendation for the issue of Terms of Reference is subject to

the fina.l outcome of the Hon'ble NGT' Principal Bench' New Delhi in

O.A No. 186 of 2016 (M.A'No 35O/2016) and O'A'No'200/2O16 and

,?

[)lT

4



5

O.A.No.58O/2016 (M.A.No.1182/2016) and O.A.No.102l2Ot7 and
o.4.No.404/2016 (M.A.No.7s8l2016, M.A.No.920/2016,
M.A.No.1 122l2016, M.A.No.12l2017 & M.A.No.8 43 /2OLT) alld
O.A.No.405/2016 and O.A.No.S2O of 2016 (M.A.No.9S 1/20 16,
M.A.No.982l2016 & M.A.No.384/2017).

9. I respectfully submit tlat t}le above said proposal was placed in the 387th
State Level Envkonment Impact Assessment Authority (SEIAA) Meeting hetd
on O5.O8.202O & 06.08.2020. The authority accepted the recommendations
of SEAC and issued

Notification 20O6. as amended vide L€tter
TN/F.No.6976l SE AC /TOR_736 /2020 Dated: 06.08.2020 for
three yea-rs from t}Ie date of issue. lAanexure-2)

No.SEIAA-

a period of

10. I respectfully submit that the public hearing was conducted by DEE,
TNPCB, Tirunelveli headed by District Revenue Officer, Tirunelveli District
along with Government Officials, project people and general public on
15.12.2020 at IO.OO a.m at Maniammai Mahal, Attrankarai pallivasal
Roazd, Radhapuram Taruk, Tirunelveli District with respect of the above
said quarry. The Minutes of the public hearing meeting were recorded bothin Tamil and English sent vide TNPCB Lr.No.T2 l.tN pCB I F.26O97
l"lNV /PH/2O2Ol dated: O5.Ot.2O2l to SEIAA_TN.

11.1 respectfully submit that the project proponent Thiru.S.Rajendiraa has
submitted the application online and submitted Environment Impact
Assessment Report submitted on l3,Ot.2o2l for seeking Environmental
Clearance for Rough Stone, Gravel and Jelly quarqr over an extent of
4.98.56 Ha at S.F.No. t9tl1(p) & 194lB(p) of Kasthurirengapurarn part-tl
Village, Radhapurarn Taluk, Tirunelveli District.

12. I respecth:lly submit that the above said proposal seeking Environmental
clearance was placed in the 200., sEAc-TN Meeting held on rl.e2.2o2r.
Based on the presentation made alld documents fumished by the project
proponent, SEAC decided the following:

i. To seek

Director

received

the Member Secretary/SEIAA-TN to write to the
General of Mines Safety regarding the complaints

by t}te committee against the p.oponen{
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To assess the present status of the project site by making an on

- the - spot inspection of the site by the sub-committee

constituted by the SEAC.

Proponent shall submit the compliance report for t}le earlier EC

issued to this project site.

On receipt of t}te compliance report from ttre Proponent the

subcommittee of the SEAC will inspect the site Based on the

compliance of the earlier EC and inspection report of t}te sub-

committee, the SEAC will decide the further course of action.

13. I respectfully submit that, a Sub-Committee comprising of the SEAC

Members constituted to inspect and study the held conditions for the

Proposal seeking Environmental Clearance for the existing Rough stone'

Jelly & Gravel quarry by Thiru.S.Rajendran in S'F'No'191/1(P) and

194/ 1(P) (New-194/ lB(P)) of Kasthurirengapuram Part-lMllage'

Thisayanvilai Taluk, Tirunelveli District, Tamil Nadu ln this connection'

the project site was inspected by the sub- committee on 07 o3'2O21'

Sub-Committee Observations

The Sub-Committee held detailed discussions with the proponent

present and assessed the prevailing site conditions to collect the factual

information and took Photographs of the salient features of t}le site to get

the first-hand information.

There is no quarrying operation during the visit'

The fencing was done with the warped wires'

The green belt around mines, there are saplings that have been

planted very recently within a week's time'

It was observed that there is a mine adjacent to the mine of Mr'

Rajendiran and he informed that it belongs to another Person'

There is a pacca road for transporting the mined-out minerals

existing within the mine .

There is no space of 7.5m each from the boundary of each mine'

The proponent informed that the AD (Mines) has visited about

six months back and reported that no excess quantity has been

mined out from his mine tian tlte approved quantity The

proponent was instructed to get the letter from AD (Mines) to

l.

lv.

a)

b)

c)

e)

0

this effect.
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Sub-Committee Recommendations

b)

Miyawaki scheme of plantation needs to be made surrounding the
mine for a minimum width of 7.5m

The road leading to the mine should be made bitumen topped in
order to reduce t}Ie fugitive emission.

c) After receiving the letter from AD (Mines) the SEAC would decide
on whether t}le excess quartity mined out or not.

d) All the conditions stipulated in the ECs need to be scrupulously
followed both in spirit as well as in terms of implementation.

lADrGxure-g)

14. I respectfully submit that the inspection report of tre sub-committee was
placed in the 2O9tt SEAC meeting held on 09.04.2021. However, since
the documents from AD mines, Tirunelveli for the quantity of minerals
mined out and the actual depth of mining have not been received from
the proponent by the SEIAA office, the discussion on this project is
deferred to one of the ensuing meeting after the receipt of tl:e same.

15. I respectfully submit the project proponent has fumished the above said
details to SEIAA-TN on l9.Og.2O2I and SEAC Sub _ Committee reported
that the AD mines has visited about six months back and reported vide
Lr.No.Rc.No.M 1/27169 /2018 dated 18.03.2021 that no excesa quantity
has been mined out from his mine than the approved quantity.
(A![c:ure-41

1 6. Irl view of the above the proposal was again placed in 2 I 2th SEAC held on
O4.O5.2O2L The SEAC decided to recommend the project proposa.l to
SEIM for grant of Enyironmental Clearance subject to the following
conditions in additions to standard conditions stipulated by MoEF&CC;

a) Restricting the maximum depth of mining up to 65 m (1m of
Gravel, 4m of Weathered Rock, & 6Om of rough stone) considering
the environmental impacts due to the mining, safety of the
working personnel and follou/ing the principle of the sustainable
mining and the same was accepted by the proponent.
Consequently, the maximum minable quantities of 15,270 cu.m of
Gravel, 56,336 cu.m of Weathered Rock & 12,29,
rough stone are permitted for mining over five years.

cu.m of
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c)

d)

b) The proponent shall form the proper benches as per the approved

e)

mining plan during the operation of tlte quarry considering the hydro-

geological regime of the surrounding area as well as for safe mining.

Ttre Proponent should install cautionary board at the entry and

important locations of the mining site displaying caution notice to the

public about the danger of the entering the mining lease'

The Project Proponent should not carry out mining below tl.e ground

water table without the NoC/ permission from the Central Ground

Water Authority.

Fugitive emission measurements should be carried out during the

mining operation and the report on the same may be submitted to

SEIAA once in six months.

T'he Proponent shall ensure that the Noise level is monitored during

mining operation at the project site and adequate noise level

reduction measures undertaken'

g) The proponent shall erect fencing all aiound the boundary oI the

proposed area with gates for entry/exit as per the conditions and

shall fumish the photographs/map showing the same before

obtaining the CTO from TNPCB-

h) Greenbelt needs to be developed in the periphery of the mines area so

that at the closure time the trees would have grown well'

i) Ground water quality monitoring should be conducted once every six

months arld the report should be submitted to TNPCB'

j) After mining is completed proper leveling should be done by the

Project proponent & Environmental Management Plan furnished by

the Proponent should be strictly followed'

k) The Project proponent sha after ceasing mining operations'

Undertake re- grassing the mining area and any other area which may

havebeendisturbedduetotheirminingactivitiesandrestorethe
lel1dtoaconditionthatisfitforthegrowthoffodder,flora&fauna
etc.

1) Proper barrier to reduce noise level dust pollution and to hold down

any possible fly material (debris) should be established by providing

greenbelt and/or metal sheets along t-lle boundary of t}re quarrying

site and suitable working methodolos'/ to be adopted by considering

^Or

the wind direction.
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m) The operation of the quarry should not affect the agriculture activities
& water bodies near the project site and a safety distance of SOm from
the water body should be left vacant without any mining activity.

n) Transportation of the quarried materials shall not cause any
hindrance to t}Ie Village people or damage to the existing Village road.

o) The Project proponent shall comply with the mining and other
relevant rules and regulations wherever applicable.

p) The proponent shall develop an adequate greenbelt with native
species on the periphery of the mine lease area before the
commencement of the mining activity in consultation with DFO of the
concemed district/ agriculture.

q) The quarrying activity shall be stopped if the entire quantity indicated
in the Mining plan is quaried even before the expiry of the quarry
lease period and the same sha.ll be monitored by the District
Authorities.

r) Prior clearance from Forestry & Wild Life including clearance from
committee of the National Board for Wildlife as applicable sha.ll be
obtained before stsrting the quarrying operation. If the project site
attracts the NBWL clearance.

s) To ensure safety measures along the boundary of the quarry site.
Security guards are to be posted during the entire period of the
mining operation.

t) The mine closure plan submitted by the project proponent shall be
strictly followed after t}le lapse of the mine.

u) As per the MoEF&CC Office Memorandum F.No .22-65 / 2O1Z _lA.llt
datedr 30.O9.2O2O and 2O.LO.2O2O the proponent shall furnish the
detailed EMp mentioning all the activities as proposed in the CER
and furnish the same before placing the subject to SEIAA.

v) All the condition imposed by the Deputy Director. Geolo$. & Mining.
Tirunelveli District ih the mining plan approval Lr. Rc.No. Ml/ 27169/
2019 D: 13.05'2019 and the precise area communication Lr. Rc..No.
Mll 2Zt69l 2018 D: 08.04.2019 should be strictly followed.

17' I respectfully submit the proposal was placed in the 4466 Authority
meeting held on lg.06.202t & 19.06.2021. After detailed discussion, the
Autiority unanimously accepts the recommendation of SEAC and decided

?

to grant Enyironmental Clear-ance subject to t}le conditions aS

\'t
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recommended by SEAC & normal condition in addition to t}te following

condition vide this office LT.No.SEIAA-TN/F.No.6976l i (a)/EC.No:

467512O2L dated:O5.07.2021 for the period of five from the date of

execution of mining lease. (A!!cxutG's)

i. As per the MoEF&CC office memorandum F.No.22-65l2017JA lll

dated: 30.O9.202O and 20.10.2020 the proponent shall furnish the

detailed EMP, mentioning aU the CER activities for Rs'1 98 lakh

towards developing drinking water facilities in to

Kastlurirangapuram Govt. School as committed Al1 the CER

activity shall be carried out before obtaining CTO from TNPCB'

ii. As committed in the public hearing compliance' the proponent

shall ensure that the Job opportunity shall be mainly given to the

local Public for working in the mines'

18. I humbly submit that the Authority has considered all asp€cts and

inspections were madc and only aJter thorough scrutiny and after proper

application of mind by the SEAC and the Authority' the impugned

Environment clearance was granted to the 3d Respondent proPonent'

It is therefore humbly prayed that tlds Honble Tribunal may be pleased to

record t}le above mentioned facts and dismiss the Appeat and pass orders

asthisHonbleTlibunalmaydeemtofitandproPerinlightofthefactsand

circumstances of this case and thus render justice'

Solemnly alfirmed at Chennai

On this 10s daY of December 2O21

& signed his narne in mY Pre sence

toR
[\v
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Before me

*n*ffi*il,..
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S'TATE LEVEL EN!'IRON}{ENT IMPACT
ASSESSJ\.IENT AUTHORITY - TAMIL NAI)U

.]rd Floor, panagal Maaligai,
No.I Jeenis Road, Saidapel

Chennai-15.
phonc No.044_24359973

fax No. Ot4-243i9975

'fhiru.S.Rajendran

^-o. 
l3-85/4i, parhina Vilai

('hithaftrlpost

Kanni)akumari District - 629 l5l
Sir / l\Iadarn,

Sub: SEIAA. Iamil Nadu- Tcr
Jelly & cravcr ,ro.o ,"rr'" 

o' 
'ttttt"ncc 

( l'oR) for the proposed Rough stone'

e4li B(p) n ****,**;;: ;,:]lil:: :::ffil,: : lr[ ];]j::J,:
District,'famil Nadu by,l.hiru. S.Rajendran under project caregory _.BI, andSchedute S.No. l(a) _ Tolt
repo[ -Regarding. 

ifsued'along $ith Public Hcarin8- prcpamtion of EIA

Itef: l. Online proposal No.SIATN/IVIN/ j9991/2019 Dated: 25.07.2019
2. yourapplication sLbmillcd.llrlnsof Ilelt.cncedarcd: 29.07.2019
l. ttjinures ofrhc ll5,n SEAC Nlcclirrg hctd on 06.09.2019
l. [,tirurcs ofthe j87d SETAA Meering hctd on 0S.08.20]0 & 06.08.2020

Kindl] rclbr to lour proposal subnrr
lbr l.enns ofRefercnce 

llcd lo lhc State l,evcl Impact Assessmeht Authority

l-he proponent, Thjru. S.lla
2,) a7.2ot e. inr.;,,1;. ;;"' r;;;,,o"ffi.;ii,Jl:, :ru::::,:ffi ":::"[":]:J:
ovcr an e\renr of .1.9g.56Ha al S.F.r.\o.
vir,-_ D^rL-- lSllt(p) & 191/lD(p), Kasrhurirengapuram pir-ll

t-W
^rleMseR s6ctlEranv

{P SEIAA.TN

'f hir-u.R.VtJAyA BASIGRAN, ME,M.B.A.,
N{E}tBtR SECRETARy (i/c)

TtaRnrS Ol- RfF[RENCE (.t.olr)
Lr No.SF:I A-'IN/F.No.6976/5EAC/TOR_736/2020 Deled: 06.08.2020

Pagc I ol13



LrNo.SEIAA-TN/F.N0.6976/SEAC/ToR-736/2020Dsted:05.08.2020 | sEIAA-TN
--_t

The projccr proposal was placcd in thc 135'i SEAC mceling hcld on 06 09 2019' Bascd

on thc prescnhtion madc by thc proponent and lhc dclcumenls lumishcd lhc SFIAC decidcd !o

rccommcn{, the proposal lbr thc Srant ofTcmts ol Rcfercnce (ToR) to Slll'\A \ilh Public

HearinS, subjcct to thc following specific condilions in addition 1o thc normal conditions as parl

ofToR:

l. A dcloiled srud! ofthe litholoS! oflhc mining lease area shallbe lirrni\hcd'

2. Dctails ofvillagE mop. 'A" reSisltr and l-Mll skelch shall bc fumishcd

3, The proposol lbr grcen belt acli\ ilies shall be lirmished'

4. The Socio c{oflomic studies should be car'icd our $ithin l0km buffer zone from the

mlnes.

5. Detailed minin-q closure plan f('r thc proposcd pro](cl appro\td b)'thc Gcolo_ll)'ol'

Mining depanmenl shall be shall bc suhmitlcd along \\ilh E'lA rePon'

6.Thespollevelandconlourlevclofthcproposc<lquarrlsitcshallbcsttrdicdandthe

same shall be furnished 10 along with EIA'

7. A delailed repon on the safel) and heallh aspccts ollhe \orkcrs and lor lhe snrrounding

habilants durinB opemtion of rnining for drilling and blxsting shall hc suhnillcd'

8. The proponenl conducts Hydrolog'! srudy repon lrom rccogniscd r\nna L'ni\crsit) llT'

elc. and fumishcd the repon alonE with DIA rcpo('

9. The proposal forCERshalt be lurnishcd t\ith tinre {iamcasperOlfice l\lerrorandu of

NIoEF & CCdatcd 01 05 2018'

10. Obtain a letter /cenificatc liom lhe Assistant Dircclor ol Getrlo!) and N'tining stsnding

thar there is no orher Minclals'rcsources like sand in rhe quarrling arca \\ilhin lhe

approted deprh ofrniniDg and bLloN deplh of mining an\i rhc sanlc shall he furnished in

tic EIA rcPod.

I l. Cround water qualiq monilorinB shollld be co'dtlcled for onc month and lhe rePon shall

furnish in the EIA rcPofi'

l2.ElA repon should strictl! folloN thc Lnvironnlental Itnpact Assessmcnt Cuidancc

luanual for Ntining ofNlinerals publishcd febnraq l0l0'

I3. Detail Ptan on rchabilitatio[ and rcclamation carricd oul ii)r thc \labilizalion and

restomtion ofthe mincd arcas'

Pqg. 2 of 13



Lr.\-o.SEIAA-TN/F.No.6976/SEAC/TOR_ i36,r2020 Drtcdr 06.081020 I SBnn_rn

14. Quaq,ing opcratior rvas alrcady been canied oul in rhe po(ion ofthe mirfig lerse area.
Ilence. fie proponenl is requested to obrain thc foflorving detairs from thc AD, mincs,
l'irunelveli that

a) \!}at *.as rhe period ofthc oper tion and sroppage ofthe earlier mines?
b) Quantity ofmirerals mincd our.

c) Dcplh of mining

d) Name ofthe person ahcady mined in rhat lcases area.
li. l-he EIA sludy reporr shall includc the surrounding nrining acrivity, il.any.
16. Llodclling study lbr Air. Water and noise slull be carrisd out and incrementat increos€ in

rhe above sludy shall be su bshnt irlcd Nilh mitigation mcasurcs.
17. A study olr tlc gcological resour
I8. A spcciric stud).on a*r,"r,,r," r""t 

ot'"oo'e shall bc carried out and reponed.

r e. tmpa* on ponds. riv*, -, -r": :::::;',::1 :: 
jI[:::: -t **"

20. Impact of soil erosion. soil physr.cal chcmical and biological prcpcny changes may beassunred.

21. The recommeDdalion lbr fic issu

or rhe Hon.brc ro r. r,,*,*,"'nll'i;: "J"Tff 
; T,::, Ii:",T,#,::T;(lrt.A.^-o. j j0/20t 6) and O.A.No

and o.A.No.r02a0r7 uno o.o'oo"o'u 
and oANo580'2016 (M A'No' I l82n0l6)

\4 A \o.r r22r0 6. ,.^ *" ,r;-:#;'.1'^Iff;'r] fl l^TLl#iil
O.A.No.52O of 20 t6 (i\,1.A.No.98
'fhc propusar was placed bcrore 

16 M A No'esl'016 & ['l A'No ]84/2017)

06.08.2020. Afrer dc*ired discussios rhe 

rhe i87'h Aurhoriry meering hcrd on 05,08.2020 &

$ilh Public Hearing, subject ,o ,n" ,nt"not'o "tided 
lo issue Terms ofRelcrence (ToR)

recornmer:dsd by SDAC in addition ro rn'"ot"''* 
spccific condilions as wetl as condilions

Jbr condLlclirg cnlironmcnl ,rror"r r."'o'ntt 
t"nlioned in fie standard terms ofrefercnce

inrorma,ion !o be incrud*,, il; ;":L"i:r'il;",il;:? minins p,ojecrs and

I. Delails ofstudy on social impacl. includinS livelihood oflocal people.2. A specilic study should include .

pinerD ofani,ars. 
xnpact on flom & launa' distutbslce to miSralory

J. Reserve funds should be carmarted ldr propcr closure plan.
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LTN0.SEIAA-TN/tr.N0.6976/5EAC/TOII- 736/2020 Dated: 06.0t.2020 s t.:l \,\- l \

4. A detailed plan on plastic waste managcment shall be fumished Funher' the proponent

should srrictly comply with' Tamil Nadu Goremm'nt Ordcr (Ms) No'84 Environment

8nd forcsls (8C.2) Dcpartmcnt dated 25 06'2018 
'cgarding 

ban on onc time use and

throw away plaslics incsD..rive of thickness with elTcci lrom 01 01 2019 under

Environmenl (Prolcction) AcL t986 ln this connection' the project proponenl has to

fumish the action Plan

Year.,*iseprod.,ctiondci6ilssincelgg4shouldbegiven.clcarlystatingthchighcst

2)

producron achievcd in anl one lear prior to lg9'1 ll ma\ also be caleloricalll infonrrcd

\\hcthcr lhcrc had bccn an) incrcase in Produclion alicr 1hc ltl'\ \otilicali( lqql canrc

into force. $.r.t. the highcst ptoduction achierc prior lo l9q{'

A copy of the documcnt in suppo( ol the fact llml thc Proponent is the rightl'ul lcssee of

the nine should bc given'

All documeflls including approvcd rninc plan' EIA anrl Public llcaring should ^q

compariblc $ilh onc another in lcrms ofthe ntiie leisc ar'a' production lelels \aslc

generation and its managemenl mining technt'logl elc' and rh')ulil he in lhc nllmcoflhe

lessec

All comer coordinates of thc ninc lease area' sLrpcrinposcd on a lligh Resolulion

lmager)--/ topo shecl. topographic shecr' geomorpholog! and gcolog) ofthc arel sho$ld be

provided. Such an lmager;_ of the proposcd area should clcarll sho$ lhe land usc and

other ecological features oflhe srud) arca (core and hul lcr /onc)'

lnformation should bc pro!ided in sur\c) orlndia l.oPo shcct in ]:50,000 scale indicrlin},1

geological map ofthe arca' geomorpholog) o1 land forms ofthe rrca' eristing mineruls

and mining history of thc arca irnporhnt \rater bodies' streants and rilels lnd soil

challctrrislics.

Dctsilslboutthe|andproPosedforminingactiviliesshouldbcsi!,enrvithinfonnationas

to whelher minin8 conforms to the land use policy ofthe Statei tand dive6ion for mining

,t ortO to*" 
"ppauot 

ftm State land use board or tlle concemed aulhorit)'

It should be clearly stated whether the proPone comPany has a rvcll.laid dorvn

E[vitonment Policy approvcd by ils Board of Dircctors? lf so' ii may bc speli out in the

EIA Repotr rvith dcscription of the prcscribed operating proces'ProcedT::":t::':

4)

7\

focus any infri gcmcnt/dcvi of th€ environmental or fore$I norms

Page 4 of 13
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conditions? Ttre hiemrchical syslrm or administrative ordcr ofthc Company to deal wi$
the environmenlal issues and for ensuring compliance rvirh the EC conditions m8y slso bc
gilen, The systcm ofaeporlint olnon{ompliances / violations ofenvironmenEl norms !o
rhe Bosrd of Dirrctors ofthc Com;nny 6nd/6; shareholdec or stakcholdcrs at Iarge, may
also be detailed in the EIA Reporr.

8) lssues relatihS to Minc Sataty, including subsidence study in casr of underground mining
and slope srudy in case ofopen casl mining, blasting study etc. should bc delailed. T e
proposed saleguard measures in each case should also be provided.

9) 'lhc study area \rill contprise ol l0 km zone around the mine lcase from lcase periphcry
and rhe dara conlained in rhe EIA such as rvsste geneEtion etc. should be for rhe life of
the mine / Iease period.

l0) Land use ofthc study area delineal
san*uary, narionar pu,k. .is,uro.;:;,u::::::":ji,","#::t; jtrTiH:rJ;
other ecological featurcs should be indicatcd, Land use plan ofthe mine lease area sholld

I 
,l*":: ro cncompass prcopirarionat, dpqarionnt 8nd e"sr ;;r;;; eh..es a,d

. - 
submined. Impacr, ifany, ofcharftl oflandusa shoutd be givcn.

I I) Details ofthe land for any Over Burdcn Dumps outside lhe mine lease, ,uch as exteht oftand area, disbnce lrom mine leasq ib land-rlse, R&R issues, ifany, should bc gircn.l:) A Ceniticare from lhe Compct{nt
p.ouid"d. *nl;; ;;;;;;;o"tu"'"'in 

thc stare Forcsr Depanment shourd be

elenr or any contmf craim ;,;" :#,'il:"-" J;:il ;:".ffi:iff:l I:sile may b,e inspecred by the Slate I
rhe Ministry to ascenain ,n" r,urr. orlt"t' 

Drparlment along wilh $c Regional omce of

as menrioned sbove be issued. rn aI 
ased ofi r'hich' thc cenificatc in this regrd

rhe s,ate Foresr Dcpart."",,. ".; ;."::;j ffi::,:"::T:,:ro,rpresenrarivc 
or

l.l) Status of foreslry clearance for the t
Projecr including deposition ofN"t p'* 

uP area aod virgin forcstlald iavolvcd ia thc

. (cA) shorrrd bc inu,"",.r. o 
""0, "i,lij",ll"l'l:,:|,l]ffilTffiTj.T;'.".."l4) Implernentation slatus ofrecognition of foresl righb nder thc Schcduled Tribcs aod orher

.., 
Traditionsr Forest Dwerers (Recognilion ofForest RiShls) Acr 2006 shourd be irdicated.15) Ihe veSclation in lhe RF / pF aress

8iven. 
in lhe study area. wilh ncccssary delails, should b€

Page 5 of lJ SEIAA.TN
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16) A study shall be got donc lo ascenain the impactofthe \'lining Proicct on\ildlifcol lhc

sturly arca and dctails furnishcd- lnrpncl oflhc project on thc !\ildlife in thc sunrrunrlins

and any other prolcctcd area and accordingl! delniled nliligati\e mtasurcs required'

should be worked out with cost inplicalions and submittcd'

l7) Location ofNational Pa*s. Sancluaries' lliosphcre Reserves' Wildlifc Corridors Romsnr

site Tiger/ EleFhant Rcscnes/(exisling as \ell as proposed) if rn!' \!ithin l0 km ol lhc

mineleascshouldbeclcarlvindicaled.supnoncdb!'llocalionnlapdt|l]'aillhcn(icatedt'],

Chiefwildlifewarden.Nccessar}clearancc.asnra}bcapplicabletosuchproie.lsdUcl(}

prorimi$ ofthe ecologicall) scnsilivc areas as mcnti'rneLt abovc shoold he obtained tiorn

the Standing Conlnittee ofNational Board oi $rildlife and coly iirrnishcd'

18) A detailed biological sludy of lhe slud!' irea lcorc Tone and huffcr zonc (10 km radius of

the periphery of the rninc lcdsc)l slull bc carricd oul' Dclllils of tlo'a rnd fnurrit'

endangered. endc ic and Rhl specics duly authcnlicalcd scparalclv for cole rnd b llcr

zonc shoukl be fumished bascd on such primaD lield surve!' cltarl) indicaling thc

Schedule ofthe fauna present ln case olan) schedulett-l fauna lbund in the sludy arcr'

the necessar) plan along *ith budgctary provisions for thcir conservalion should be

preparcd in consultation \vith 5ta1c Forest ond Nildlife Dcparlmcnl and details fumished'

Ncccssary allocation of l'unds for imPlelnenting thc 
.samc 

should he madc as prn of lhe

project cost.

l9) Prorinrit) to Arcas declsrcd as 'Criticalll Pollulcr'l' or lhc Proit't arcr\ lilel\ lo conrr

under lhe'Aravali Rangc' (atlracling coun restnctions lor mining opcrations) should

also be indic0led and $hcrc so l."tf i'cd tle"mnc" certificalions from thc lrcscribcd

Authorities such as thc SPCB or Stale Nlini0g l)cpa(menr should be securcd ilnd

fumished to $c clllct that the proposcd minine activilies could hc considcrcd'

20) Similrrtf. for coaslal Projecls' A CRZ lrap drl) iuthcnlicatcd bi onc ol llrc iulhori/cd

agcncies demarcaling LTL IlTl-_CRZarca' location ofthc l ine lecse r\'r'lCl{Z coaslal

featlrcs such as mangroves' il any sbould bc furnishcd (Note: The Nlining Pmiects

falling under CRZ \ould also nccd to oblain approv'l of lhc concerncd 
'orstal 

zone
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sections olthc society in the slud] arca, a [eed baseri sample survey, family-wisc, should
be undcnaken to assess their

subnr iucd uccord in gh.,,,.rrr,,r*"l,"t r"ll,"l ;:'-,:il:, ::il]}r"ffff :, ;:
SEte Co\ernntcnt. Il mo) be clcarl), broughr out rrhcfier rhe villagc(s) located in thc mine
leasc area rrill bc shiticd or nor. T
,..&R and socio.econom," 

",,"",,1;;;.:]::::j: lllfi"ill*e(s) 
incrudins rheir

l2) Onc seasoD (non-Donsoon) li.c. lrlarch_iua) (Sunrmer Season): Oqtober-Docember (posl
rnonsoon scason) ; Dccentbet-Fcb

air quali!-v as per cpcB Notificari, 
) (tr inter s!'!son)lprimar)' baselinc dsta on ambienl

tauna shar be co ecred and ,n" o 

n o"oo'' t"u'r'oualir-y. noise lever. soil aod lrora and

the,A and rrMp Rcpon. r,,",r.::"T,:,:::[:::il: .i# ilil :"ffi::,]:location oflhe monitoring stations should bc such as to reprcsent rvhole ofthe study areaand jusrilied keeping in vierv rh

sen\itivc reccptors. rhcrc shourd 

I pre_dominant doirntiind riircction and location of

nrinc lqasc in rhe pre-dominanl die 

at least one noniloring statior wilhin 500 m of6e

pMl0. panicurarry for fre".,,a". ,lill:"[::tion' 
The mineralosical composirion of

:jJ .1ir qualil) modcling (hould bc cir
air qualirl ol lhc arca, rr .nou,u I llor 

prcdiction olimpacl oflhc proj€cl on the

vehicirs ibr rransporiali.n ofminer 
t'kc inlo accounl Ihc impacr or movemenl o[

used ,or nrodcring ,n""" * ,,;"#],1:':]:;:fiJ:11J':i;"i ;::J""" :::locarion map ciearly indicaling lhc location ofthe silc, t*u,ion of."r-.iriu" ,"""p,oo, ifany, and rhe habitalion. The wind ro
indicated on rhc map. 

scs showing prc_dorninant tvind direction r16y also be

24) Ihe \rdter reqairemcnt for the l,roiect. ils availabililt and source should be iifnjshed. Adeuiled [atcr balance sholld also b

should & indicarecl 'e 
providcd Frqsh warcr rcqui'emenl lor ihe Project

l5) Neccssary cleamnce lrorn th(r Coml
rlorer lbr rhe projecr sh"r,o ," o."r,o'.i,ji 

AulhDrirJ- Ibr drnwl of requisile quarriry of
26) Descrlption of rvntcr conservation rnc

bc si\,!,n. Dcrails or. rain\arcr ,,",;::L::'|ro**1 
to be adopred in rhe projocr shourd

pro\,idcd. 
csttng proposed in tlE Prcjccl' if any' should be

27) Impact of thc l,rojecr on the both surlbce and goundwater, should be

k-
;vlrllsEn'seCRtrARy7--.\( c s r. ; I

\-z
Page 7 of lJ SEIAA.TN
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assesscdandncccssaDsafeguardmcasulcs,ilnn)rcquired.sho$ldhenroYided'

28) tlascd on sctual monilorcd data- ir ma1- clearll bc shlr$n Nhclhcr $orking \\ill intcrsecl

ground$'ater' Necessary dala and clocunrertation in this regard 1a)'bc pro\ided ln casc

rhe working trill inlcrsect grounrhrarer tahlc a delailed t1)dro Geological Sludl should bc

undenrken and Rcport lurnishcd' lhc Rcport inler3lia shall incltrde dctails ol tht

aquifcrs prcsent and i pactotmining acti!ities on tllese tq'if*t \**t':'$::::'::

from CentBl Cround \\'atcr Authorir-v lor Norking belo\ ground $aler and lbr pumplng

of gro'rnd ruat"r thould also b€ obtained and cop)' lumished

2q Details of any stream' t"ut*' o' olhcntise' passinS through thc lcasc arca and

modifrcation I al"""to" p'opo"a ifan1' and tltc itnpact ofl'e sanrc on the hldr.log)

,, :l|:::I"ti::-:l'llr"'o'ion' '"n'r.ing 
aeplh' -lro'lrnd\rLrer 

tabrc cr' shourd be prolidcd

bothinAMSI'andbSlAschematicdiagmma)'nlsobcprovidedlorthesame'

,) 
-r,ime 

rouna pro-"- 
:::*i,JJJ"::1":ii,;I,I:::T:'j:,:'lllll,'T:

(indicating the linear and qurntrtatr\e:"'*': '-:,," ,:r , . iionl oi c.mnrcnccmcnl

submitted' kceping in mind lhc 'arnc \\ill havc to bc c\ccutcd Lrn li.'nl

of the Project 
'nt'"-'"'tt 

;;;;;;;ntu"on und ton'ntn'"tor'-slforesration 
should bc

chaned clearly *O'*t** 'itt "'"t 
t t" to"""d undcr plsnlition 3nd thc specics to bc

printed rhc detsirs or p 
"":"' 

;;;;; ;;t ":::":i.::l :l::[i[ii ::::::

::'#ffH:Jil""'J,il:::I1T;'""u." 
.,"..'"' ""u 'lr'Ie 

sPecics *hich nre

tolcrant to pollution' , -- r.- Dn\ir.r .hould t'c indicated' Projecled

32) rmpact on locll rransport infrasru::1,,:';;,i.:, 
;;: p,","n,,o0,1 nct\\ork lincludins

increase in lnlck ramc & 
,, ._ ...^.!-".1 .,rr indicaling Nhcther it is capahle of

[ff:":r:':::""i::ii'1':H;'";";t 
to',".'"inE 

*rr'" 
iirirllruct'[rrc' il

conlemphted t*"dt"* ll"t" to 
" '"t"' 

nt nthcr 'l!(ncics 
\trch -1\ stal' covcmmerrl)

should be covercd Proj"":;;;;;t ;'" ..""tlucr l pacr of'l'ranspo arion srudv as Per

,,, Hil'-:iL:'J:I';1,''::':l:'*,',''" 'o 
he pro'idcd ro lrre nrine 'lrixkers 

shor'rid bc

included in thc EIA RePort

34) Conc€Ptual Post rnining
aod Restomtion of mined oul areas

Pagc 8 of 13
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1x ith plans ond rvirh adequate number of \eclions) should be given in the EIA report,
.15) Occupalional Healrh impacrs of lhe prqject should be anlicipated and lhe proposcd

pre!entive measures spclt out in delail. Detrils ofpr!-placcment medical eramination and
periodical medical e\antination schedules should be incorporated in the EMp. The project
speciflc occupational hcalth mirigation nleasurcs \rilh required lacilities proposed in rhe
niDing arca may be deiailed.

-16) I,ublic heilth implications 01.lhc l,rojcct and rclllod aclivilies fbr lhe popularion in thc
impact zonc should be systematically evaluatcd and thc proposed ,"^"O,u, r.ar,"a
should bc delailed along rlirh budgetary allocations.

l7) ltreasures ot socio economic signillcance and influeDce to the tocal community proposed
ro be provided by lhe projccr proponcnt should be indicated. As far as possible,
quanritative dinrensions lna).b!, givcn with lime ll.aDres lor implemenlation.

l8) Derailed Lnvironfienral lvlanagcment plan (EMpl ro miligale the environmenrat impacE
rrhieh. shor:lJ inr(r-alii incluJc lh! .

grazing rand. ir a,;,. oc"upationar ll:ff T:::,1il:j::1;::,ffi"":"fl]r:,: Hproposcd l,rojecl.
js) Public Heoring points raised and contntilntcnt ot-lhc projoct l,roponenr on the salne alongwirh ti,,e bound Action pran wirh budgctar,v prorisions to imprcmcnr thr sarne shourd bepror idcd and also incorpomtcd in the flnal EIA/EMl, Repon ofthe project.
-10) Dcrails of tirigarion pending oEainsl the projccL ifany, wifi djrcction /irrder passed by anyCourr ot'Law againsl the pmjirt5hould 

be given.
.+l) lhc cost ol'the pro.jcct (capiral cosl and rccilrring cosl) as tvell as lhe cost tolvardsinrplcmcnrarion ofENrp should bc clearlyspch out.
{:) A Disaster rianagement plan shall br.r) rrenerrs or..re projccr t,,r," r.j;; [:::;:o#]:T::l I::,:"#"J""Ino 

",rhe projcc! shall clcarly indicirtc en\
crc. 

rironrnenral. social, economic. employmgnl polential.

.14) Bcsidcs $e above. thc bclow otenrioned gcncral points are also 10 be follorl,ed:-a) Executive Summary ofthe EIA/EMP Rcpon
b) All documcnts ro be properly refercnccd with indcx ar]d co[tinuous page

numbcring.
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data rverc collected and the sourccs should h€ indicatcd'

Projcct Proponent shall enclose all the analysisltesting reports of wster' air' soil'

noise etc. using the MoEF&CCNABL accredied laborarories All the oriBinal

analysivtesting repotts should bc available during sppraisal oflhe Project'

wherc thc doc,rmens providcd are in a language othcr than English' an English

translation should b€ Pro!ided

0TheQuestionnaireforenlironmcntalappraisalofminingprojcclsasde!isedearlier

by the Ministry shall also b! fillcd and subnlitt€d'

While preparing the EIA repon' lhe lnstructions for rhc Proponents ard inslnrctions

to, tt't" Co*utlont, issued bf iUoEF&CC lidc O'Nl No J-1101-l/'ll11006-lA lltl)

aated flfr  ugu,t. :OOl' Nhich are a'railahle on the \\'ebsile ol this Vlinislr) should

be followcd

Changes. if any madc in thc basic scopc and projcct paramclcrs ('s \ubmitled in'

o"*-, *o ,t" pfR to' securiog thc TOR) should be broughl to tlre ettention ol

MoEF&CC \\ith reasons for such changes lnd pennission shotrld bc sought as tltc

TOR may also have to bc ahcred t'osi Prlblic Ilcarins charlges in struclurc and

."*", ", 
*" drafi l-tA'El\{P (other lhrn nro(lillcalions arising or'rt 

.:l-tn" 
t 
"

pr*"r9 o ifl antoif tnn<lucting thc l'l I ngain s ith thc reYiscd docunlentrlron'

'O, 
*, *" ",*" 

*,]-l l 0l l /61 8n01 0-lA ll0) datcd 30 5 20 l 2 ccnilicd rcpon of

,i" o"*, 
", 

t"'ott"ce of the conJitions stipulalcd in the cnrironnrcnt clcarancc

for the existing opcrations ol-th€ project' should bc oboined from thc Regional

OfTicc of l\linistrl of Ln\ironmenr' Forcsl and Clilnrlc Change rs nra) bt

applicable i"ai",rino contours ol'

iri" r:rn ,"pnu rr,orro also include (i) surface plan ofrhe arca indicirling con.ours

main toPographic featurcs drainage and minin_! area' (ii) lLcological nraps and

seclions and (iii) sc'clions of the nlinc Pil nnd exlernal d rnps if any tlearlf

j)

sho*ing the land features ofthe adioining area'

Starc, lndustrial Estatc (if applicable)'

l) Project name and location (v w
EMRE((ECRETARYv

IE
Page l0 of 13
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2) Itoccss descriplio[ in bricf, specilicallv indicaling rhe Saseous emission. liquid emuent
aDd soiid and hazlrdous wastes.

l) Mcasures tbr ftitigating the impact on thc envircnment and mode ofdischarye or disposal_.1) Capitrl cost ol lhc projcct. cslirnalcd lin)a oicomplction.
5) I he proponenr shall furnish rhe cr

\\ers rocalcd oround th. ,,,a uuu ,'nto" 
'u' of lhc water table detailing the numberof

6) A de* rcd s,!dy or,n",n*"r, "Jllliil;TJ:::::::l I1T:i:#
7) Dcrails ofvilla8e rnap, -n,. register and Fl\,lB skelch shall be flmished.
3) Dctailed hining closurc plan for thc

depanmenr sharr be shd,, * *",,.":;::;:ffi: i:::.*' 
*'te ceorogv orMining

9) Obt.rin a lellcr /ccrtillcatc liont ihc
,ral rhere is no other r\rincrars,,rcr 

Assista.l Dirrc()r of ccorog) and Mining standing

approvcd deprh or,ri,,i,,s and ,","::ffi jff:::l:,':::::iil: T";:l.Ji;
rhe EIA rcport.

l0) El/\ rcpo[ should strict]y follow $c Fjnvironmental Iorpact Asscssntent Guidance ltlanual
tbr MiDing ol.Nrinerals publishcd Ircbruary 20t0.

ll) De!!il plan on rehabiliration and reclshalion carricd our lbr thc slabiiization andr(srur:llion oflhc tnincJ areos.

l:J l hc Fl{ stud} rcpon shall includelh,
ri) Nroderins s*d),rbr Air. w*er and ,:,.,":",,:,,,o;:i:.,;::-;:'ll",l;l?r1.""., 

incr€nrcn,ar
incrcasc in thc itbo!c sludy shall bc subrtantiar(d \\iLh mitigalion tncasurcs.l.l) n stLld] on the geological rusourccs a,

I5) A speci[c sludy on agriculrr,. & ri"eu 

ablc shall bc carricd our and reponed.

r 6) r n,pact or soir erosion. soi r rrr.,."l'I:::;l':".,.ffi::: ;ilffi nses ma). b€assumcd,

l7) Silc sclcctcd lbr llte projecr - Nalurc
covr,, priva,e rand. starus or is 

".r, ;lj:::_::T: ,I'_, ,#*, ,?;jlljlr!ithin lokD) olhcr ildullrjes. lbrcst . cco_scn(iri!. ,.,"." """, ,.,,,- , 
-''

iirdusrriaresrale rhis inro**ar r* 
"li"o.]il'"jirezones. 

accessibiritv, (nole - in case of

l8) Blseline cnvi.onmenlal d,a - air
__ 

qualil,. suriacc irnd ground waler quality. soil

/7 -\ &-
paserr,rrr3 l' ( co r'., rrr. I ) *dttn'otuttSmfJ
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t9)

20)

2l)

27)

21)

24)

2s)

characleristic. flom and fauna' socio_economic condition ofthc nearb) populalion

ldentificationofhazardsinhandlig.proccssinsandstorageofhazardousmaterialand

safet) sy$em provided lo miligale the risk

Likcly impsct ofthe project on air' watcr' land' oora-[auna and nearbl popLrlation

Emcr8cnc)'nrcprredncss plrn in crsr: ^fnrttrrcl 
o_ rn nlanl enrcrPc lcic5

lssues raised iluring public hearing (ifapnliciblc) and rcsponse gir cn

CER plan rvith proposcd e\pendilurc'

Occupational [lealth MeasIres

Post projed monitoring Plan

a. A note confirming compliance of thc TOR' with cmss referencing of the rclevanl

sections / pages ofthe ['lA report should bc providcd'

b. All documents ma)'bc properl! refercnccd $ith indc\' pagc n$nbcrs and conlinuotls

Page numbering

c. Wherc dara arc prescnrcd ifl the rcpofl especiall) in tables the Pcriod in \\hich the darg

rvetc collccled and lhe sources should h€ indicaled'

d. While preparing rhe EIA rcpon' thc insiruclions for lhc prLrPonerts and instr(rclions ibr

thc consultanls issucd b)'MoLf &CCvideOV No J-lt0ll/'ll/200c1\'lt (l'l daled

,lth August. 200s' Nhich are arailatrie on thc tlcbsilc ol lhis i\'linislr! should irlso bc

followed

q. Thc consultants involYed in the prcparalion of EIAi!'\lP rcpon aftcr accreditation rvith

Quality Council of lndia (QCI)/hNational Accrediration lloard ol llducalion and Training

(NABE'I) \\ould necd to include a certificate ill this rc-qard in the EL{rllN{P reports

Prepared by them and data provided b) other orgrni/'ation/l-aboratorics including their

status of approvals etc ln this rcgard circular no F No J -lt 0l I /7?/200{'t^-tl(l) dated

2nd Deccmbcr' 2009' l8th March 2Ol0 28lh Ma) 2Ol0 28th lune 2010' 3lst

December 20lO & lolh Seplcmber ?0ll postcd on thc \{inisto's Nebsite
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proponcnt \rill u.kc tirrther necessjln.aclion Ibr obtaining environmenlal
clearance in accordancc N.ith the procedure prescribed under the EIA
N'otificntion.2006,

. Thc linal EIA rcpon shall be suhinincd lo rhe ShlAA, .lamil 
Nadu for obraining

Enviroomcrtal Cleamncc

. The l ORs prescribed shall b(, vtlid for ;t neriod of thrce vears from the date of
issuc. lor submission ofthe ElA,EMp repon as per OMNo.J-l I 0 t 3/41/2006-lA-
II(I)(part) daled 29d nugusr. 2017.

Copy to:

IW
,.\ Mf MBER SECRETARY

d-e'-- SEIAA-TN

l. The Principal Sccretnry to Governntent, Unvironmenl & Forcsts Dept,
Go!l. ot lanril Nadu. Fon St. George. Chennai - 9.

l. The Chairman. Cenlral Pollurion Conlrot ll()3rd. parivesh Bhavan.
CUD Cunr-Ofllce Complc\. Uast Arjun Nagar. New Dclhi I 10032.j. -t-he 

ivlcnlbersecreraq,. Taotil Nadu pollurion Conrrol Board.
76. Nlounr Satai. CuiDdy, Chennai-600 032.

a. Ihe AI,CCF (C). tiegjonat Olticc.,\rot
:'d.roc,r. carhcdral i;a,...,.";;, ril,:r:*:lI';l;liirtri'"''"*'"'.

5. \'loniloring Cell. lA Division. \tinisrry ol.ljnvironmeDl, forcsts & CC,
Pan'irvaran Bhav!n. CCO Cornplex. Ne* Delhi 110003

6. fhe l)iirnct ColleJror, IirLnct\eli I)i\rricl
7. Stock File.
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INSPECTION REPORT

or

THE PROPOSAL SEEKING ENVIRONMENTAI. CIEARANCE FOR PROPOSED ROUGH STO'{E. JELI.Y &

GRAVEI OUARRY LEASE OVER AN EXTENT Ot 4.98.S6HA AT S.F.NOS. 191/t(pt AND 194/lfpl

DATE OF INSPECTTON: 07.03.2021(Sunday)

SUEMITTED BY

Dr.S.Mohan, Chairman, 5EAC-TN

Thi.u. B. Sutirtharal (oilpillal, Member, SEAC.TN

Thiru T. Murutu Subr.manian, Member, SEAC-TI{

.04.202L

O!!Y THIRU. S. RAJENDRA



I.O PREAMBLE

THE PROPOSAL SEE(NG ENVIRONMENTAL CIIARAT{CI FOR PROPOSED ROUGH STONE JEILY &

GRAVEL OUARRY IEA5E OVER AN EXTENT Ot 4.98.56HA AT S.F.NOt. 191/1lPl AND 194/1lP|

II{EW.194/IBIPII OF XASTHURIRET{GAPURAM PART.II VILIAGE. THISAYANVII.AI TALUX.

NRU ETVEI.I DISTRICT. TAMIT NADU BY THIRU. 5. RA'ENDRAN

(5nfrN/MlN/59829/2019, dated: 12.01.2021)

The SEAC noted the followinS:

1. The project proponent, Thiru. S.Raiendran has applied for Environmental clearance for

the proposed Rough stone, Jelly & Gravel quarry lease over an extent of 4 98 56Ha at

S.F.Nos. 191/1(P) and 194/1(P) (New-194/18(P)) of Kasthurirengapuram Part-ll VillaBe'

Thisayanvilai Taluk, Tirunelveli District, Tamil Nadu'

2. The project/activity is covered under category "81" of ltem 1(a) "Mining of Mineral

Projects" of the Schedule to the EIA Notification, 2006'

3. ToR was issued by sEIM-TN vide Lt.No.sElM-TN/F No 6976/ SEAC/TOR-736/2020 dated

06.08.2020

4. Public hearing conducted on 15.12.2020 The Minutes of the Public hearing received from

TNPCBvide Lr.No.T2/INPCB/F.26097^NV/PH/2O2O/date 0s or'202L

5. The proiect proponent submitted EIA report to SEIM-TN on 13 01 2021'

6. Complaints have been received aSainst the proponent

7. The ptoduction tor the five years in total quantitY ol recovetable as 1229205m3 of Rough

stone and 56335m3 of Weathered Rock and 15270m3 Gravel for depth of mining is 55m

below ground level.

The salient features of the sand quarry are

. Existint pit dimension Pitl: 137m X 30m X 12m BGL

Pit2:175m X 135m x 14m BGL

. Earlier Environmental Clearance lssued by SEIAA-TN vide

Lr.No.SEfM/rN F.No.628te1l\all2@12o72' Dated: 10 04 2o13 The production quantitv

of696274cu.mofRoughstone&82os0cu.mofTopsoilforthepe.iodofSyears,depthof

mining is aPProved 22m.

. As per AD mines letter Rc.No.Ml./27169/2018, dated: 05 11'2020 statinS that

1. The earlier lease period 06 06 2013 to 05 05 2018

2. Quantity minerals mined out- 367134cu m of RouSh stone & 12656cu m of Gravel



3. Depth of mining: 15m

. Proposed Ultimate pit dimension-3lsm X 136m X G5m

. The mining plan approved by Deputy Director, Geology and Mining Department,

Tirunelveli Dastrict vide letter Rc.No.MV271O9l2018 dated: 08.04.2019.

. Mining method: Opencast SemlMechanized method.

. The Sround wate. table is 73m below tround level

. The proiect cost is Rs.gg.o4Lakhs

This proposal was presented by the consultant durint the 2oorh meeting of the sEAc held on
11.02.2021. The SEAC decided to make site inspection by a subcommittee to assess the present
status of the site and envlronmental conditions prevailing in the project slte. As per the decision
of the 200th meeting, a sub-committee with the following membe.s was constrtuted to make an
on-the -spot inspection of the above project site to assess the pres€nt status ofthe site.

1. Dr.S.Mohan, Chairman, SEAC-TN

2. Thiru. B. Sugirtharaj Koilpillai, Member, SEAC-TN

3, Thiru T. Murugu Subramanian, Member, SEAC_TN

Accordingly, the site located in Rough stone, Jelly & Gravel quarry lease over an extent of
4.98.56Ha at s.F.Nos. 191/1(p) and lg1,/tlp) (New_194l18(p))of t(asthurirenSapuram part_
Village, Thisayanvilai Taluk, Tirunelveti District, Tamil Nadu with the co-ordinates as below was
inspected by the sub-committee on 07.03.2021(Sunday).

Point No Latitude Lontitude

L 08016'.21" N 77 046',47" 
E

2 08016',25" N 77 446'48" 
E

3 08016',25" N 77 046'49" 
E

4 08u16',24" N 77 046',58" 
E

5

;
i

08016',19" N 7-l446'58" E

08016',20" N 77045'53" E

08016',19" N 77(J46'52" E

8 08015',20. N 71046'57- a

9 08016',20" N 77 046',49" 
E

10 08"16',20" N 77446',48" E



rrrs : urin r rx/Iin fe iroll',]

unlrot cu19 { r.0lr'615r

During this inspection the committee was also accompanied by

1. Thiru. S. Rajendran, ProPonent

2. Thiru Sugu, Another proponent of the nearby Mine

SuECommlttee Observation'

The Sub-Committee held detailed discussions with the officers present and assessed the prevailing

site conditions to collect the factual information and took photographs ot the salient features of

the site to get the first-hand information. The photographs of the site taken at the time of site visit

are presented in Annexure 1-

1. There is no quarrying operation during the visit'

2. The fenaing was done with the warped wires'

3. The green belt around mines 
's 

not existing' however' there are saplings that have been

planted very recently within a week's time

lr'

I,
lr\'-



4. lt was observed that there is a mine adjacent to the mine of Mr. Rajendran and he informed

that it belongs to another person. There is a pacca .oad fo. transporting the mined_out

minerals existing within the mine. Both mines are merged and look like a single mine.

5. There is no space of 7.5m each from the boundary of each mine has not been teft out.

6. The proponent info.med that the AD(Mihes) has visited about six months back and

reported that no excess quantity has been mlned out from his mine than the approved
quantity. ihe proponent was instructed to get the letter from AD(Mines)to this effect and

submit the same to the Chairman SEAC as well a5 to the SE|AA office

Sub committee Recommendedons

1- Miyawaki scheme of plantation needs to be made su.roundirg the mine for a minimum
width of 7.5m

2. The road leading to the mine should be made bitumen topped in order to reduce the
fugitive emission.

3. After receiving the retter from AD(Mines) the sEAc wourd decide on whether the excess
quantity mlned out or not.

4. Allthe conditions stipulated in the EG need ro be scrupuloully followed both ir spirit as
well as in te.ms of implementation

Dr. S. Mohar, chairman, sEAc-TN aL <_z>

Thiru. B. Sugirtharaj (oalpifiai, Member, SEAC-TN

Thiru T. Murugu Subramonian, Member, SEAC_TN



Anneture I

Pictures taken during the site visit on 07-03-2021
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Atr{d e,^^r"e ' Lf

From

Ihiru.A.Arumugonoinor,M.Sc., TheChqirperson,
.loini Direcior / SEIAA. Tomil Nodu.
Asslsloni Director iilc). 3'd Floor, Ponogo Moligoi,
Geology ond Mining, No. l. Jeenis Rood,
Tirune veli Soidopet, Chennoi - 15.

Rc.No.Ml/2716912018, doted. .03.2021

5ir,

To

Sub:- Mines ond Minerols - Minor Minerols - Roughs'lone,

Jelly ond Grovel - Tirunelveli Diskict - Rodhopurom
Toluk {Cunently Tisoyonviloi Toluk}

Kaslhurirengopurom Porl - ll Villoge - SF.No.l9l/l-
over on exlenl of 4.98.0 heclores of potlo lond -
Quony leose opplicotion prefened by
Ihiru.S.Roiendron - Cerioin porticulors requesled for
obloining Environmenlol Cleoronce - turnished -
teg.

Ref: I ) Quorry leose opplicqiion pret€rred by
Thku.S.Rojendron, doled. I 0.07.20 I 8.

2) Ministry of Envkonmenl ond Foresl, Governmenl
of Indio, Office Memorondum No.L-
1 1o11 I47 12012-lA-1 1 {M). doted.l8.05.20l2.

3) Precise oreo communicolion Nolice in

Rc.No.Ml 127 t 69 l20l 8, doted.08.04.20l9,

4) Mlning Plon opprovol leiler in
Rc.No.Ml 127 1 69 l2ol8, doted.l3.05.20l9.

5) teiter doted.l7.03.2021 receiyed from lhe
oppliconf.

l

i'

Thlru.S.Rojendron. Konniyokumori Districi hos preferred on
lr

opplicolion for gront ot quorry leose lor guorrying Roughslone, Jelly lll
t'

ond Grovel over on exlenl of 4.98.0 heclor€s oI potlo lond in



i

SF.Nos.l9t/l ond 194/l of Koslhurirengopurom Pori - ll Villoge,

Rodhopurom Toluk (Cunenfly lisoyonyiloi ]oluk), Iirunelveli Oistrict for o

period of 5 yeo6 under Rule ) I ll ) of Tomil Nodu Minor Minerol

Concession Rules, 1959 vide reterence l,r ciled.

2) The quorry leose opplicolion prefened by the oppliconl

Thiru.S.Roiendron for gronl of quorry leose for quonying Roughslone,

Jelly ond Grovel in lho subl'ect oreo hos been considered ,or gronl for

o period oI 5 yeors ond pa€cise oreo communicoled over on exienl of

,f.98J hectoros of pollo londs in SF.Nos.l9lll ond 194/l ol

Koslhurlrehgopurom Port - ll villoge, Tisoyonvlloi Toluk, Tlrunelveli

Distdct.

3) Ih€ Mining Plon iubmitted by Thiru.S.Rojendron for quorrying

Roughslon€ hos been opproved vide lhis office lalt€r in

Rc.No.M'l 127 | 69 1618, doled. I 3.05.201 9 for obloining Environmentot

Cleoronce os per lh€ Rule ,{l ond 42 ol Tomil Nodu Minor Minerol

Concossion Rules, I 959.

4) Wth respect to lhe relerence 4ln cll6d obove, lhe following

deloils lumhh€d os p€r lltls office records.

"Eorli6r lhe leoie wos gronted vido proce€dings of tho Dlstricl

collectof in Rc,No.M2l34,{95/20t 2, ddlod.O6o6.2ol3 for o period

of 5 yeo6 upto 05,06,2018. lhe folc^,ving quon.tity ol Mlnerols

w6r€ qudded lo tho exisllng obove quony leose.



Exisling
Procesdings
No ond Dole

Sf.No
&
Extenl
(ln

heclr.)

Quonl,ty in cbm Difference
(excass
quonlinglPormilled Qly

in
Environmenlol
Cleoronce

Tronsport
pgrmil
issved

Removed os
w pil
mecl5ureme
nl

M2/34495
2012, doted.
06.06.2013. 5
yeors uplo
05.06.2018

r9 t/1 -
4.98.0

Roughsione -
6,96,274 cbrn
ond Iopsoil -
82,080 cbm =
Totol 7.78,354
cbrn

Rough
stone -
3,67,1Uc
bm.
Grovel -
12,666

Tolol
3.79,800
cbm

Roughslone
& Grovel -
3,7 4,100
cbm

Nit

5) As per lhe records of lhis offc€ Thiru.S.Roiendron hod not

quonied roughslone & Grovol ln excess to the quonlity pemitled in lhe

coresponding environmenlol cleoronce os por lh€ reference s€cond

ciied. Iherelore, oppropriole oclions moy be token regording lhe

disposol of lhe proposols of lhe obove soid lndMduol.

. & qrtryv-r461o3\24\

F .tolnt Olrecto/
As5lrtonl Dheqtor (l/c),
Geology ond Mlnlng,

lkunelvell

L__



THIRU. K.V. GIRIDHAR, I.F.S.,
MEMBER SECRETARY

{xaeree-5

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU

3'd Floor, Panagal Ma8ligai,
No.l, Jeerfs Road, Saidapc!

Chennai- 15.

Phonc No. 044-2435973
Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE
LT.No.SEIAA-TN/F.No.6976/l(r)/EC.No:4675/202 I dat€d:05.07.2021

To
-Ihiru.S.Rajendran

No.l 3-85/43, Pathitta Villai

Chitharal post

K8nniyakumari -629 l5l
Sir/Madam,

Sub: SEIAA, TN - Rough stone,Gravel, Jelly quarry l€ase ove! an cxtenr of4.98,56

Ha at S.F.No. lgl/l(P) & 194/lB(P) of Kasthurirengapuram Pan-ll Village,

Radhapuram Taluk, Tirunelreli District, Tamil Nadu by Thiru.S.Rajendran-

issue of Environmcntal Clearance Regarding.

Refr 1. Your application submined Terms ofReferencc dated: 29.07.2019

2. ToR issucd by SEIAA-TN vidc Lr. No. SEIAA -TN/ F.N0.6976/

SEAC/TOR736/2020 dated 06.08.2020

3. Public hearing conducted on 15.12.2020. The Minutes ofthe Public

hearing received iiom TNPCB vide I-r.No.T2/TN PCB/ F.26097 /T N V/ PH

I 2020/ date& 05 .01 .202t .

4. Online Proposal No. SITTNMIN/59829/2021, dEtcd I 3.01202 I

5. Ploject propoDent submitted EIA Report to SEIAA-TN oo 13.01.2021

6. Minutes of the 2006 meeting of SEAC held on I 1.02.2021

7. Site Inspection on 07.03.2021

8. Minutes ofthe 209!t SEAC mocling held on 09.04.2021.

9. Minutes ofrhe 2126 meeling ofSEAC held on 04.05.2021

0 5 tiji I2l

Page I of18
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LT.No.SEIAA-TN/F.No.6976/l (e)/EC.No:4675n021 drted:0S.02,202 I SEIAA.TN

10. Minutes ofthe 445s Authority meeting hcld on 18.06.2021 & 19.01.2021

Dctrllr of Mitor Min.rd Actiyitvr
This hss rcfcr€occ to youl application 4u & 5u cited. The proposal is for obraining

Envkoamcntal Clcarance for mining/quarrying of minor minerals bascd on the particulars

flmished in yoru application as shorm below.

q.-""'
MEMBER SECRETARY

SEIAA-TN

st.

No
Details of the proposal Dala furnished

l. Name ofthe Owner/Firm Thjru. S. Rajcndran

S/o. Sridharan

No.l3-85r,13. I,arhixa Villai

'Ciiiharal posr

Kanni)akumari - 619 l5l

2. Typc of quarrying (SawdrJRdF$

StoDc/Sand/Granite)

illF sione.cravJJJt auany

3. S.F No. Of the quarry site with arcalElaEliJ I 1/ & 194/r B(P)

4. Villagc in *hich situated parrjI

5. Taluk in which situated uram

6. Disticl h which situatcd I veli

't. Extsnt ofqurrry (in ha.) 198.56 Ha

8. Period of quarrying proposed 5 Years

9. Type of mining Opencas semi Mechanized Mining.

10. Production (Qu.nriry in mi) 12,29,205 cu.m of Rough Stone and 15,270

cu.m ofGravel,56,336 cu.m ofweathered rcck

ll. Lstitudc & Longitude of all comers of the

quary site

08"16'19" N to 08'16'25" N
77o4e47" E ro 77"46'58" E

12. Topo Sheet No. 58 lvl l, 12, 15 & t6

13. ToR Issued ToR issued by SEIAA-TN vide Lr. No. SEIAA

-TN/F.No.6976/ SEAC/TOR7]6/2020dated

06.08.2020

Page 2 of 18



LT.No.SEIAA-TN/F,No.6976/r (8)/EC.No | 467 SD02l d!ted :05.07.202 I SEIAA-TN

11. Public Hearing details Public hearing conductcd on 15-12.2O20.

The Minutes of the Public hearing received

from TNPCB vide Lr.No.T2lTN PCB/

F.26091 n N v/ PH I 2o2ol dstedl

05.01.2021.

15. Man Power requircment per day: 24 Employees

16. Precise arca communication approvcd by tic

District Collector with datc

Rc. No. Ml/271692018 dated: 08.04.2019

| ''
Mining Plan approved by the Deputy

Director of Geology and Miring with_date .

Rc. No. M1/27169/2018 dated: 13.05.2019

18. Water requirement; ':

L Drinking & domestic puryoses (in 'l
KLD)

2. Dust suppression

KID)

& Green llolt (in

4.5 KLD

I,(] KLD

& I.O KLD

Existing bore well

19. Power rcquirement:

s. Domestic Purpose

b. Quar),ing machineri H
T]

of HSD for Gravel, 28,170 Litres

f,trHSD 
for Weath€red Rock, 6,14,603 LiEcs of

IISD lor Roug} stone

20. Depth of quarrying 65m BGL

21. Depth ofwater table 58m-54m

22. Project Cosl (excluding EMP cost) Rs. 93.94 Lakhs

23. EMP cost Rs.5 10 Lakhs

CER cost Rs. l 98 Lakhs

25. AD mioes 500m clustc! letter Rc.No.M I /27169/2018 dated: 20.05.2019

26. VAO certificate regarding 300m radius Letter dated:26.07.2019

Veliditv:

This EnvironmeDtal Clearrnce is grapled for thc productioD in 12,29,205 cu.m of Rough

StoDe and 15,270 cu.m of Gravel,56J36 cu.m olwcathered rock for the period of 5 Years from

the date ofexecutioD ofthe minirg lease.

SECR-ETARY
SEIAA.TN
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Lr.No.SEIAA-TN/I.No.69?6/t (r)/EC.Nor4675/2021 dated r05.07.202 I SEIAA.TN

Aflidavit

Thc Propolcnt has firmishcd amdavit in Hun&ed Rupees stamp paper a(estcd by th€ Notary
staling that

I Thiru.S.Rajendnn S/o. Sridhsran No.l3-g5/43, p&thitta Villai Chirharat posr

Kanniyakumari - 629 l5l, solemnly dcclaE and sincerely amrm thsr:

I have applied for getting Environme Cleararce to SELAA, Tamil Nadu for quarry lease for
quarying of Rough stonc,Gravcl, Jelly quary lease over an exlent of4.9g.56 Ha at s.F.No. l9r/l(p)
& 194/lB(P) of Kastlrurirengapuram pan-[ v lage, Radhapuam Tatuk, Tirunelveli Distsict. Tamir
Nadq Tamilnadu State.

l. We s\vea! to state aDd confimr that within lokm pdius of thc quarD, sile. r\ e have appli(rd li)r
environmental clcamncc. none oI rhe following is situatc,.J

under water (Prevention and Control ofpollution) Act I974.

Stale Go\,1

.65km on the northem sides from lhe

e. Intemational boundaries within I from the boundary ofthe proposed sit!-
2. I will complete the following C nt Responsibilily (CER) activities before

commeDcement ofthe quarying activities in addition to CSR and EMp.

CER Ac{ivity
Projcct Cost
(R3) in Iakhs

Cf,R Cost
2.07. of project cost
(R!) iD hkhr

Developing drinkEg waGi- faciiiiiE in to

Kasthurircngpuram Govt School

99.04 1.98

Total cosl Allocation 99.01 t.98

3. Therc are quarries locarcd within 500m radius ftom the p€riphcry ofour quarry.

Propos€d quardes

Abaldoned Quarry

S.No
Name of the

Owncr
Name

of the
Village and Taluk

0 5 lut i0?1

S.F.No. Extent in
Lease

Status

c.

d.

. MEMBER SECR,ETARY

,f,- 'EIAA-,NPagc 4 of l8



LT.No.SEIAA-TN/F.N0.6976/1(o/EC.No ;4fi 5 nLU dated:05.07'2021

Mineral Ha

1 C.Sugu

Rough

Stone

Kasthurirengapuram

PanJI Village,

Thisayanvilai Taluk

193(P),
3.53.0Ha

Non

Operative

2 K.Rajendiran
Rough

Stone

Kasthu.irengapuram

Pari-ll village,
Thisavanvilai Taluk

19012,

Rough

stone

4.98.0
Non

Operative

Existing Quarry

I S. Raj endiran

Rough

Stone
Kasthurirengapuram

Pan-U Village,
Thisayanvilai 'faluk

181/lA(P)
Rough

stone

2.45.48 Operative

2 C.Sugu

Rough

Stone
Kasthu.irengapuram

PartJI Village,
Thisayanvilai Taluk

193(P) 1.26.25 Opentive

Proposed Quarry

1 S.Rajendiran

Rough

Stone
I(asthwirengapuram

PanJl Village,

Thisayanvilai Taluk

l9l/lA(P),
194138

Rough

stone

4.98.56 Proposed

2 C.Sugu

Rough

Storle
Kasthurirengapuram

Part-ll Village,

Thisayanvilai Taluk

1e2(P) 3.92.7 Proposed

There will not be any hin&ance or disturbance to the people living on enroute/nearby my

quary site while transporting the mined out materials and due to qualrying sctiYities-

Therc are no habitationvvillages located within 300m radius fiom the periphery of my

quany.

I swear that afforestatiol will be caried out duling the course of quarrying operation and

mai[tained.

?. 'I}Ie required insuralce will be takqn in the narne of the labourers working in my proposed

quarry.

BER SECRXTARY

4.

5.

6.

Page 5 of l8
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LT.No.SEIAA-TN/tr.No,69?6/l (r)/EC.No:46?Sn02l dltcdr0S.0?.2021 SEIAA.TN

8. Thc existilg mad fiom tle main road to the quarry is in good condition and the same will be

maintaincd and utilizcd for tEosportstion of Rough Sbne.

9. I will not engage any child labour in our quarry sitc snd I aqare rhat engaging child labou, is
punishable under thc law.

l0 All typcs of safcty / prorective equipment will be provided to all the labourers working in our
quarry.

11. No p"rmrrEot sEuctur€s, tqnples etc are localed within 500m radius from the pedphery of
my qusrry.

12. The quarrying activity hss not yet commenqed and it will be carried out only aftcr obtraing

cnYirorunental clearance r - .: i

";.#.\*J-'AnonirerbvsEAC:- 'i?,*+-'
Tbc proposal rvas placed for appraisal in SAj*tfu* "f 

SEAC hctd on 04.05.2021. Bascd
oD tba prese ation msde and the documents"ltliihedffic projcct propone.nt, SEAC dccided to
rccoomend the project proposal to SEIAA for $arlt of Enviionmental Clearalce subject 10 the

"'"T', ffi ffJ;::*Hffi mffi rufi'.,,'l,T ]"fl fi :_ .f wea,hered

Roclq & 60 m of rough sione) cglsidgi[g the environmcntal impacts due to the
mining, safery of thc working ;G.M and foltowing the priociple of the

sustainable mining and ttrc samc *Actiled by thc proponent. Consequently, the

maximum minablc quantitics of 15,270 cu.m of Gravcl. 56336 cu.m of Weathered

Rock & 12.29,205 cu.m ofrough stone are permined for mining over five years.

2.

3.

The FopoDent shall form the proper benches as per lhe approved mining plan during the

operarioa of the quarry considering the hydro-geological regime of the surrounding area

as vell as for safe miaiog,

3.The Proponcnr should install cautionary board at the entsy and importanr locations of
the riniag sitc displaying caution notice 10 $e public about the danger of thc entering

thc mining lease.

Thc Projecr Proponcnt should not tary oul mining below the ground water rable without

0 5 jttr 1!11
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6.

5.

7.

8.

9.

10.

I1.

14.

15.

the NoC/ permission from thc Central Crourd Water Authority,

Fugitive emission measurements should be carried out du ng the mining opcratioa and

the report on the same may bc submitt€d to SEIAA onc€ in six months.

The Proponent sball €nsue that the Noise level is monitorcd duing mining op€ratioD 8t

the project site and adcquatc nois€ level reduction m€asules undertakcn.

The proponent shall erect fcDcing all around the boundary olth€ proposed srea with gates

lor entry/exit as per the conditions and shall tumish the photographdmap showing thc

same before obtaining the CTO ftom TNPCB.

creenbeli necds to bc developed in the periphery ofthe mines area so that at the glosu!

time the tlees would have grown well.

Ground water quality monitoring should be conducted once every six months artd thc

repon should be submitted to TNPCB.

After mining is complcted propcr leveling should be done by the Project Proponent &

Environmental Management Plan finished by the Proponent should bc strictly followed.

The Ploject proponent shall aftcr ceasing mining operations. Undertake re- grassing thc

mining area and any other area which may have been dishlbed duc to rhcir mhing

activities and restorc the laod to a condition that is fit for the Srowth of fodder' Ilora.

fauna ctc.

Proper barrier to reduce noise level dust pollution and to hold dowD stly possible fly

material (dcbris) should be established by providing gccnbelt and/or mctal shecls along

the boundary of the quarrying site and suitable working mcthodology to be adoptcd by

considering the wind direction.

The operation of the qua!ry should not affect the agticultuc activitics & watcr bodi6

near the project site and a safcty distance of Som froo the watq body should b€ leff

vaca[t without any mining activity.

Transpoiation of the quanicd materials shall not cause ary hhdtatlcc to the Village

people or damage 10 the existing Village road.

The Project Proponent shall comply with the minilg and other rclev8nl rulcs 8nd

regulations wherever applicable.

12.

13.

16. 'fhe proponent shall develop ar adequate geenbclt with native species on the periphcry

of rhe minc lease area before the commencement oI the mining activity in consultation

\\lth Dl'O of lhe concemed district'agriculture. n -lN----
o ) rL- ...; Mrl6rn srcrurlnv
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19.

The quarrying activity shall be stopped if the eotirc quantiry indicarcd in the Mining ptan
is quarricd cven before thc expiry of the quarry lease period and the same shall be
mooiiored by rhe Distict Authorities.

Prior clearanc€ from Forestry & Wild Life including clearance fiom committee of the
National Board fo. Wildlife as applicable sha.ll be obtained before saning the quarryrng
operation. lfthe project site attracts the NBWL clearance.

To ensurc safety measues along th€ boundary ofrhe quarry sit€. Security guards are to be
posted duriog the enttc pcriod ofthe mining operariorl.

Thc mine closure plan submined by lhe projcct proponent shall be strictly followed afler
the lapse of the mine.

As per the MoEF&CC Office Memorandr:m F.No .22-651201i_tA.l dated: 3O.OI.2O2O
8nd 20.10,2020 the propnncnt shall fumish rhe detailed EMp menrioniog alt the
activities as proposcd in the CER alld fumish thc same before placing the subject to
SEIAA.

All rhe condition imposed by the Deputy Dircctor. Geology & Mining. Tirurelveli
District in rhe minin8 pran approvar Lr. Rc.No. MU 27169/ 2018 D: ll.o5.2ol9 and thc
precise arca communication Lr. Rc..No. MV 2716912018 D: 08.04.2019 shoutd be
strictly followed.

The proposal was placcd in rhc ,1466 Authority meetiDg held on 18.06.202r & 19.06.202r . Affer
dqtailcd discussion, the Auorcrity unanimously accepts the recommendation ofSEAC and decided to
graot Envircnmettsl Clc€rarce subject to the conditions as re4ommended by SEAC & normal
condition in addition to the following condition

l. As pcr thc MoEF&CC office memorandum F.No.22_65t2Oti_lA.lLI dated: 30.09.2020 and
20.10.2020 the proponent shar fumish the detailed EMp, meodoning alr the CER activities
for R.s.1.98 takh towads developing drinking warer facilities in to Kasthurirc[gapulam Go!,1.
School as committed. All the CER activity shall be carried out beforc obtaining CTO from
TNPCB.

2, As committed h the public hearing compliance, the proponenr shall ensure that the Job
opponunity shall bc maioly given to the local public for working in rhe mines.

05 nLlox

17.

18.

21.

MEMBER SECR.ETARY
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Part"A: Conditiors to bc Complied before coEmetrcitrg mining operatiotrs:-

l. The project proponeDt !h.ll xdvertise in at least two local newspaperr widcly

circulsted in the region, one of which shall be in the vertraculsr hngurge

irforlnidg the public th.t
l. The project hes been eccorded EDvirouoental Clecrsnce.

II. Copies of clesrance letters are available wiah thc TsEit Nadu pollutiol

CoDtrol Bosrd.

III. Environmeutal also be secu on the website ofthe SEIAA,

within ? days froE the date of receipt of
ofthe same !hall be forwErded to the SEIAA.

Collector afier *uEe years and decide for

3. NOC ftom the Standing committce of the NBWL shall be obtained, if protected oleas a&

, 
*,[;il[.,T:5$"ffiffi;l]l'o* oo,,,n in the sec,ion v, Ru,e 36 of

5. A copy of the Envirotrment

concerncd Pancbayat, Towtr

Ietter shlll be sent by the proponent to the

t / Panchayat union/ Municipal Corporation,
Urbar Local Body atrd the Local NGO, if ary, frolr whom ruggeltlou/ represeltstiou,
if any, rvere reccived while processing lhe proposal. The clesnDce letter ghell rLro bc
put otr the website of th€ proponcut aud also kept at the slte, for tLe g€reral public to
sce.

6. Quarry lease area should be demarcated on the ground with wire fencing to show $e
boundary of the lease area on all sides with red flags on every pillar shall be erectcd before
commeDcement of qua!rying.

7. The proponent shall ensure that Firsr Aid Box is available at site.
8. The excavation adivity shall not alter the natural dlainage pattem ofthe area"
9, The excavated pit shall be restored by the project proponent for usefirl purposes.

k"*rrn*"
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12. The propnent shall take necessary measues to ensue that there shall not be my adverse

impacts due to quarying operalion on the nearby human habilations, by way of pollutioo to

the etrvironment.

13. A minimum dishnc€ of 50mts. fiom any civil structure shall be kept from the pcriphery of

any cxcavalion area.

14. The mincd out pits should be back{illed wherc warranted and alea should be suitably

lardscap€d to prevent environmcntal degmdation. The mine closwe plan as fumished in the

proposal shall be strictly folloued with back filling and tree plantation.

15. Wet &illing method is ro be sdopted to control dust emissions. Delay detonatoB and shock

tubc initiatioD system for blasting shall be used so as to reduce vibration and dust'

16. Drilling and blasting shall be donc_ionly. either by licensed explosive agent or by the

proponent after obtaining rcquirdt irffi!4ftp$ eompetent Aulhorides'

17. Blasting shatl Ue carricd out afreriffiirhe public adequate tluough public address

system to avoid any accident. , , : .ll
18. A studv hss to be corducted to as6tE o]f,fu bl".r p*urntters ano Dlast oestgr to rc(P

' :- \ _j.Jrr-
the vibration limits less than prescriEdiiuels and only such design and parameters should be

implementcd while blasting is done. Pedodical monitodng of the vibration at specified

,r.fi 'ff ":,:J}"ffiffiSff**rhatthec,-csha,comprvwiththe
revb€d NAAQ norms norified by M*fi{$ Gol on l 6 l 1 2009

20. Thc fotlowing mcasures arc to bc irn![m!![d to rduce Air Pollution during tlansponation

of mineral

i. Roads shall bc graded to mitigate the dust emission'

ii, Water shall be sprinkted at regular interval on the main road and other service roads

io supPre3s dust

21. Thc following mcasures ate to bc implemented to reduce Noise Pollution

i. Proper and regular maintensnce ofvehicles and other equipment

ii, Limiting time exposuc ofworkers to excessivc noise'

iii. Thc worters employed shall be provided with proteclion equipmenl and earmuffs etc'

iv. Spccd of tucks enteri4 or Jcaving rhe mine is to b' limited to moderale sp€ed of25

kmPh lo prcve undue noisc fiom empty trucks

l5 rL illl W==
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v. All noise generatitg machircry $e compressor, generator to be enclosed in acoustic

enclosurc so as to leduce noise in working area.

22. Measur€s should be taken to comply with the provisions laid undcr Noisc pollution

(Regulation and Control) (Amendmenr) Rules,2010, dt: 11.01.2010 issued by the MoEF&

CC, Gol to conEol noisc to th€ Fcscribed levels.

23. Suitable conservation measllres to augItreot goundwater rpsources in the are3 shall bc

planned aad implemented in consultation with Regional Dircctor, CCWB, Suitable mcasules

should be taken for rainwarer harvcsting.

24. Permission from the competent authority should be obtained for drawl of ground wate!, if
any, requted for this project.

25. Topsoil, if any, shall be stacked properly {irh- proper slop€ with adcquate measues and

should be used for plantalion purpose. 
,...*r_:

26. The fullowing measurcs arc ro be adoprcd 
1o ggpi4rosion of dumps:-

i. Retentiory' toc watls shall b€ at tl$Qot of the dumps.

ii. Worked out slopes are to be srabii! appropriate shrub/ grass species on

the slopes.

27. Waste oils. used oils generated from

disposed as per the Hazadous& other

mining operations, if any, shall be

t, and Trans Boundary Movement)
Rules, 2016 and irs anendments thereof ro l|ftlgplers aurhorized bl TMCB.

28. Concealing the factual data or failure ro 
"or$tftl*, anf of the condilioqs mcolioncd abovc

may lesult in withdrawal of this clearance and attract action undq the provisions of
Environment (Protection) Act, 1986.

29. Rain \.\ater harvesting to collect and utilize the cntire water falling in land area should be
provided.

30.llain water getting accumulated in the quarry floor shall not be discharged difecrly to the
nearby stream or *"ter body. If it is to bc let into the nearby water body, it has to bc
discharged into a sili trap on the surface withil the lease arca and only the overflow afrer
allowing settling of soil be let into the !ea$y watenvays. The silt tap should bc of suffcicnt
dimensions to catch all the silt water being pumped out during one scasoll. Thc silt tap
should be cleaned of all fte deposited silt at rhe end of the season aud kept rcady for fsking
care ofrhc silt in the next seaso[

0\,---
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31. The lease holder shall undertake adequate safcguard measures durinB extlaction of material

aDd ensur€ that due to this activity, the hydro-geological regime ofthe sunounding area shall

not be affectcd. Regular monitoring of ground watcr level and quality shall be caried out

around the mine lease area during the mining operation. If at any stage, if it is observed thal

tle grouadwater table is getting depleted due ro the mining activity; necessary concctivc

measuEs shsll be cardei out, District Collector/mining ollicer shall ensure this.

32. No tree-felling shall be done in the leased are4 except only with the pcrmission ftom

competent Autbority.

33. To take up environmental mo,itoring olthe proposed quarry site before, during and after thc

miniog activities inctuding vibration study dat4 water, air & flora,/fauna envirotrment. slurl'

watcr generatd/disposcd and method ofdisposal, involving I reputed academic Inslitution.

34.1t shall be easwed that there is,qirffi!ryg.ij'(ocated within 300 meter radius ftom fie

periphery of the quarry .ir" -a ai'itffdtp$*lo hindrance will be causcd to thc people of

tie habitation locatcd within 3o0m redArs from. rhe periphery of lhe quarry site.

35. Frce Silica test should u" 
"onau.6ffi 

i!ffi&.lo TNPCB, Department of Geology andL*-x- i-.r,i
Mining and Regional Director, MoEF& CC, GOI.

36. Air ssmpling at iDlersection point should be conducted and reponed to TNPCB, Department

of Ccologl and !linirg rnd Rcgir, nal Director, \'loElj& ( C. C()l

i7. llunds to be providcd ar the boundory olthe projecl silc

38. The project proponent shall r/afforestation work by planting the native

species on all side of the leas€ arca at of 400/H& Suitable tall trec saplings should be

plalted on thc bunds and other suitable areas n and around the work place,

39. Floor of cxcavated pit to be levelled ard sides to be sloPed with gentle slope (Except for

granite quaEies) in thc mine closule Phase.

40. Thc hoject Proponcd shall clsurc a minimum of2.5% of the antrual $rnover will be urilized

for the CSR Activity

4 I . The Projcct Proponent shall provide solar lighting systm to the nearby villages.

42. Ea*hen buads and barbed wire fencing around the pits with $een belt all along the boundary

sball bc dcvcloped and maintaircd.

43. SEfcty equipmcnts to bc Fovidcd to all rhe employees.

,14, Saf€ty distance of 5Om has to be provided in casc of railway, reservoir' canaUodai

0 5 !u! $11
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45.The AssistanyDepuly Dircctor, Depaiment of Geology & mining shall ensur€ that the

proponenl has eflgaged the blasler with Yalid Blasting licensdcertificat obtained fiom the

compelent authority before execudon ofmining lease.

46. The proponent shall fumish the Baseline data covering the Air, Wate!, Noise and land

enviroruncnt quality for the propos€d quarry site before execulio[ of mining lease.

47. The proponent shall erect the pillals in accordance with the Rules for depicting GPS details in

the earmarked boundary of the quarry site to monilor electronically before execution of

mining.

48. The proponent has to provide insurance prolection to the workers in the case of existing

mining or provide the affidavit in casc oilesh lease before executioo of mining lease

49.The proponent h8s to display th-t'natli haid El"he quarry site showing the details of

Proponent, Iease petiod, enenq etc.; udjlr respgqgto t}e existing activity before execution of

minhg.

50. Heavy carth machincry cquipmeoE ii-utili';ai,iefter getting approva'l ftom the competent

autho ty. E
5l. The Proponent shall ensure that tie project activity including blasting, midng tr-ansportation

er forests, such as reserve for€sts and

ing wats! bodies etc,

52. The proponent shall provide Grcen Belt development at the rate of not less lh8[ 400

rreerrHectare. The trce supting".nurt ffii,,$d than 3m heightlBFT
53. The fugitive cmissions should be mf,nil6r& during the mining activity and should be

reponed to TNPCB once in a month and the operation of the quarry should oo way iopact

the agriculturc activity & water bodies ne€r the ploject site.

54, All the commitmelt made by the project proporent in the proposal shall be strictly followed.

55. The miniry lease holders shall, after ceasing mining operatiom, undertakq lr-gassiry thc

mining area and any other area which may have bcen distubed due !o their Eining activitics

and restore the land to a condition which is ltt lor gowth offodder' flor4 fauna etc.

56. The Project proponent has to strictly comply the outcome/dircctioD of lhe Hon'ble NCT,

Principle Bench, New Delhi in the O.A No.l86 of 2016 (M.A.No.350n016), O.A'

No.20o/2016, O.A.No.580/2016 (M.A.No l182/2016), o.A No.102/2017, O.A.No.4Ml2016

( M.A.No. 758/2016, M.A. No. 920 .2016, M.A.No.\l22D0l6, M.A.No. 1212017 &

ER SECRETARY
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M.A.No.8432017), O.A.No,4052016 and O.A.No.520 of 20t6 (M.A.No.98l/2016.

M.A.No.982/20l 6 & M.A.No.384,20 t7).

57. All requircd sanilary and hygienic measures should be in place before starting construcrion

aclivities and they have to be maintained throughout the consuuctioD phase.

58. Thc company shall stress upon the preventive aspects ofoccupational health.

59. A scparate envitonment and safety management cell with qualificd st8ff shall b€ set up before

commissioning of constuction activitics and shall be retained throughout the lifetimc ofthe
industry, for implemeuration of thc stifuleF4{:rvirunme al safeguads.

60. A scientific site/ ecological rehabi on plan on long term basis should be

drawn to caryoul restoration wilh Bio divelsitv.

61. The Grcen/Blue plan should guidc

plan should be submittcd to SETAA

the site. The rehabilitatior/rcstoration

nth. Ifapplicable.
62. The existing water bodics should n& M didrlibed to ensurc sustainable environmenr for

" ilff[:H"dd -.pro"ly ffliltronmenrar pouurion conrror measurcs as

detailed in the EIA reporr and in rhe adf,itial&rlreporr.

64. Avenue plantation wherever necded has[ 
lfarried our alone thc roure for dust suppression.

65. The green belr developed for the preveniion of dust pollution should nor form a parr of tie
larger geen belt development envisaged in the EIA report.

66. RcSular monito.ing and chect up for pulmonary aad carcinogenic diseases to be canied out
rEgularly, not oDly fol thc workers involved in thc mines but also to the people in the villages
adjoiniag the mines. rnteraction with thc primary Health cenrre & district medicar oflicer
sttould bc on rcgrllar basis to monitor the incidence of the diseases if any and to provide

suitsble medicd facility for the parients.

67. Monilorilg of well water lcvels 8nd weter quality of the wells in the locations fumished in
the EIA .rpod shdl bc donc durilry pre-rionsoon and post monsoon period and results

submitted to thc Regiond Office ofMoEF, Chennai and SEIAA.

68. Modtoring of waler quality and air qualiry in and around the project site in the selected

mo toring points as mentioned in tlre EIA report shall be continued regularly iovolving
Academic lnstitutions.

69. Hydro geological study including infiltlarion tesl

estimate leachate quantity.

shall be conducted by Eny reputed agency to
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?0. Regular medical check-up for mine workers and nearby rcsidents amufld the projcct sitc

involving community medical centre"NlMH shall be conducted.

7l.As per norms, the health study should be conducted thrcugh compctenvapproved hcalth

organization and repon submitled for one year.

72. The effective safe guard measures shall be provided io control pa(iculate dust l€v€l in critical

areas, transfer points and haul road wilhin the mine area.

73. NoC ftom the State GwA fo! drawing Found water shall be obtained, if gound water table

is intersected.

74. Green belt shall be provided as per

DFO.

75. Atl the recommeodations made

implemented.

76. A booklet containiug the Dos and Don'ts sh.lh in vemacu.lar languages for the

to ensure that all necessary

GOI, in consultation with local

the ploject shall be effectively

use of the mine cngineerv manage

environmental, safety and health mcasur

77. All the environrnedal Protection measur; und safeguards ^ ,ecommendcd in thc EIA rcport

s*lt be compreo \&1u Tt
78. Hydro geological study of the area shall be Gvlb*ed annually and report submittrd to ttrc

Authority. No \mter bodies including nanual &ainage system in the area shall b€ disturbed

due to activities associated with the operation ofrhe Mining sctivity.

79. A separate Envircnmental Matagement Cell equipped with firlt fledgcd laboratory facilitiB

to carry out the various Environmental Management and Monitoring fimctions shall be set up

under the control of a Senio! Exccutive.

80. The projecl proponent shall upload the status of compliance of the stipulated environnental

clearance conditions, including rcsults of monilored data on thcir wcbsite and shall updaG the

same periodically. lt shall simultaneously be sent to the Regional Offce of the MoEF 8t

Chennai, the respective Zonal Of1ice of CPCB and the SPCB. Thc qite a pollutant levcls

namely; RSPM, SO2, NOx or critical secto! parameters, indicated for thc projeds shall bc

monitored and displayed at a corYenient location near the main gate of thc compa[y i! the

public domain.

kers
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Psrt Br General Conditiops:

l. EC is givco only on the factual records, documents and the

.judicial stamp paper by the proponent.

2. The Proponent shall obtain thc Consent ftom the TNpC Board before commencing the
activity.

3, No change in mining rechnology and scope of u,orking should be made witho!1 prior
approvalofrhc SEIAA. Tamil Nadu.

4. No change in the calendar plan including excavatjon. quartum of mineral (minor mineral)
should be made.

5, Effective safeguard measules, such as .water sprinkling shall be carded out ir critical
areas prone to air pollution and

unloading point and all 1ransfer points.:

commitmeDt fumished in non

Utl'of particulate mattcr such as loading aad

SFE water sprinkling shall be carried out on haul
roads. I1 should be ensured that rhe Anbient AL eualitv par:rmeters conform to the norms
prescribed by the Centra.l poltution C{fffil.Bttfi1n this regard.

12. Periodical medical examination ofthe workers engaged in the project shall be carried oul and
rcco.ds maintained. For the purpos€, schedule ofhealth cxaminatipe ofthe workrs-should be

MBER SECRETARY

6, Etrective safeguards shsll be adopted against healrh risks on account ofbreeding ofvectors in

,. l"#ff:,ff#j;ffiffi*errr having a widrh equar to ar reast harr
the dcgh ofproposed excavation. y XI

8. Loading and unloading areas includingfrl$f tralsfer points should also have cllicient dust
conhol snangemenls. These should be propcrly mainrained and operated.

9. Vehicular emissions shall be kept under con&ol and be regularly monitored. The mineral
tra$portatio[ shall be canied out thrcugh the covered trucks only and thc vehicles carrying
the mineral shall not be overloaded.

10. Access and haul roads to the quarrying arca should be restored in a mutually agreeable
manner wherc thcsc arc considcred unnecessary aier extraction has been completed.

I l. All Personnel shall be provided wilh protlctive respiratory deviccs including safety shoes,
masks, gloves etc. Supervisory people should be provided with adequate training and
information oa safety and health aspects. Occupational health surveillance program of the
workcrs should be undertaken p€riodically to observe any contEctions due to exposure to
dust 8!d t*c cor.cctive measues, ifnccded,
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drawn and followed accordingly. The workers shall be provided with persooncl protectiv!

measurcs such as masks, gloves, boots etc.

13. Workers/lobourers shall be provided with facilities for drinking wate! and salilation Ecility

for Female and Male scparately.

14. The project proponent shall ensurc that child labour is not employed in the project as per thc

swom alfidavit fumished.

15.The funds earmarked for environnental protection measures should be kept i! scparat€

accourt and should not be diverted for otler putpose. Year wise expendinue should be

reponed to the Ministry of Environment and Forests and its Regional Oftic€ located Et

Chennai. r
t_

16. The Environmenuf Cfeararicl',ffiot;: obsolue lhe applican/proponenr of his

obligarion/requirement to ouraiirriffh:$#ry and adminisuative cleamnces llom o0rcr

sl,atulorv and administrative authodtiEs, ' .
I 1' \.

17, This Environmental Clearance(t*fio.F-'ftm!! that the orher satutory / administrative.r&.1 f-jr-
clearances shall be granted to the prpject !y the concemed authorilies. Such authorities

would be considering the project on merits and be taking deaisions indspendently of the

,, il:':"il::iffffi;. skm,# bove conditions or stipulate any further

condilions in rhe interest of enviroomentorotection.

19. The SEIAA- Tamil Nadu -.u "JIt 
*'

. Jt fi&snvironrnemal Clearance granled to lhis projcct

under the provisions of EIA Nofincation" 2006. at any stage of the validiry of this

Environrnenlal Clcarance, if it is found or if it comes to the knowledge of this SEIAA, TN

that the project proponent has deliberately concealed and/or submitted false or misleading

information or inadequate data for obtaining the Environmeltal Cl€aranc€.

20. Failure to comply with any of the conditions mentioned above may result in \r'itldra\ al of

this cleaBnce and atEact action under the provisions of the Environment (Protection) Act,

t986.

2l.The above cotrditioos will be enforced _inter-alia, under the proyisions of lhc Wstqr

(Prevention & Conrol of Pollutio!) Acl 1974, the Air (Preventior & Contlol of Pollution)

SEIAA.'IN

Act, 1981, fie Environment (Protection) Act, I 986, the Public Liability Insumnce Act, 1991,

along with their amendments, Minort MilJlrll?tlonservation & Development Rules,2010

framed under MMDR Act 1957, Nalional Cornmission for protec:ipn of Child fught Rules,l\--'=-
MEIIiBER SECR"ETARY
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2006, Wildlife Protction Act, 1972, Forcst Corservation Act, 1980, Biodiversity

Conservation Act, 2016, the Biological Diversity Act,2002 and Biological diversity Rules,

2004 and Rules madc thcre under and also any other orders passed by the Hor'ble Supreme

Coun of India^Ion'ble High Coun of Ma&as and sny other Courts oi lnw relating to the

subjcct mattcr.

22. Any other conditions stipulated by other Statutory/Covcmment authorities shall be complied.

23. Any appeal against this EBvironmental Clearmce shall lie with the Hon'ble National Green

Tribunal, if prefened, within a C of 30 davs as prescribcd under Section 16 of the

Nationsl GEen Tribunal

24. The Environmental on the documents fumished by the project

ploponcnt. In casc any

Eovironmental Clearance

to be incorect/not in order at a later date the

ill be deemed to be revoked/ cancelled.

$HAI v
Shastri Bhawan,

M*"rn*"
SEIAA-TN

New Delhi.

Copy tor

l. The Secretary, Ministry ofMines, nt of India,

2. The Principal Secretary to Co t, fironment and Forests Depalhrenl, Tamil Nadu.

3. The PrincipEl Secretary to GovemmeoE Industries Depanftcnt, Tamil Nadu.

4. The Additional Principal Chief Conse ator of Foresls, Regional Office (SZ), 34, IiEPC

Btrildin& lr& 2d Floor, Cathedral Carden Road, Nungambakkam, Cherurai - 34.

5. TIre Chairna& Ceniral Pollaion Conhol Boald, Parivesh Bhawan, CBD-Cum-Ofiice

Complex, Esst Arjun Nagar, New Dclhi - I l0 032.

6. Thc Cbairnan, TNPC Boad, 76, Mount Salai, Guindy, Chennai - 12.

7. The District Collector, Tirunelveli Disrrict.

E. Thc Commissioner ofceology ad Mines, Guindy, ctpillri - 32.

9. EI Division, Ministry ofEnvironmqnt & Forcsts, Paryavaran Bhawan, Ncw Delhi.

10. Sparc. 0 5 iut ?!?1
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